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; } G.h.NO. 209/95

ﬁon ble Smt. Lakshm1 Swaminathan, Member(J)
Hon'ble Shri R.K.hhooja, Memher{h)

New Delhi, this the 14th day of August, 1997

1. ‘surender Dutt S/e She Rati Ram
' 3Khalaai, ' ’
-~Loco Shed Northern Railuay

‘Saharanpurs

"RESTDENTIAL ADDRESS:

o

!Sureﬁdef'Dhtt'
Go No. 479/I/T-2
“Railuay. colony,

z,«,Sa!'\ar.'a~f1;::tax:.

2. iﬁmpéi s/o Shri Sher Singh
Khalasl, )
Loco shed, Northern Railway -

R

~Sgharanpur.

RcSIDENTIAL ADDRESS: : 2

Dmpal
;Vl;;. ;harv,'
‘EP ambatapir,
Saharanpur.

e T

3. . Ranjendar Kumar S/o sh. Jagen Nsth
Khalael . o
Loco Shed, No:thern Ralluay.
Saharanpur.~

RESIDENTIAL ADDRESS:

/

oy Ranjender ‘Kuiaar
i { glock No. 48 #,
i Raxluay Folony,
: .?C 1aranpur.
4. . Anil Kumar S/o Sh. Jai Parkaah
Khalaai,_ e -
‘ Loco Shed, Northern Railway,’
1 “h :anpur.';

| ““alock No. 379/1,
}5/- Khalesi Line, - s
T ;ASeQa;qnpur,‘ ' !
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Babu Ram‘S/o sh. Aukand Rem
" Khelesi,-
Loco Shed,

" gghaeranpurle

Northern Reilwvay

RESIDENTIAL ADDRESS:
Babb Ram
Uill. & poDo Phar Pur,

ggharanpur pistrict,

Saharanpures

Dharamvesr Singh 5/o Sh. Geje singh
Khalasi,
Loco Shed,

Sgharanpuls

Northsrn Railway

 RESIDENTIAL ADDRESS:

Dharamveer ' Singh
glock No. 99/ A,

ggharanpule.

Rsilway Colony,

Umma Shankér s/o She. Rampyara
Khalasi |
Loco Sheu, Northern Railuay s

Saharenpuie

RESIDENTIAL ADDRESS:

Umae Shankar L -
. 8lock.Ho. 153/a, Railuay COLOnY,
.. Khelasi ane, 5

Saharaupur. '

santosh xuaa: s/o sn. a-m Lal

Khelasl,’ : R L
Leco Shod. uorth.rn R;iluey,';
Sahlranput. : o

ESIDENTI!L lDDRES

Santosh - Kun..;~-j :
a.lo.1/913. ﬁutda Isgnr,-
Sahatonpu:o
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‘9, 'a;ckram s;ngn s/o Sh. Shraa Chend 5ingh

Khalaal." :
Loco Shed, Northern Raxluay.
Saharanpur.-

| QESIDENTIAL'ADDRESS:

Block No. 114/8 Railuay Colony,

Saharanpur. : i

10, Chaman Lal S/o Sh. Jeauan Slngh
Khalasi, _
Loco Shed, Northern Raxluay,
Saharanpur.f

RESIDENTIAL - ADDRESS.

Block Na. 514 -A, Ralluay Coleny,

'Saharanpurcf: :

11. Saleem 5/0 Sh. Habib Ah@ed
Khalasi, : \
Loco Shed, Northern Ralluay,
' Seharanpuro;

RESIDENTIAL’ADDRESS&

‘Salem _ ;
Mo. Rahime bad, Chot;llne,
Saharanpuro:ﬂ

Ad@ocate)

'

(By Shri G.D.Bhandari,
Vs.

1. Union of India through

the General Manager—- . . '”,.“

Northern Railway o : -
Baroda House . . -
New Delhi. . ° L . o

2. The Chief Operating Manager
Northern Railway
‘Baroda House
New Delhi.

;..,.Applicants
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3. The Divisional Railway Manager
Ajl Northern Railway
. Ambala Cantt.

4. Shri Kanwar Pal
s/o Shri Narender Singh
Loco Cleaner
N.R.Loco Shed
Saharanpur.

5. Shri Suresh Chand
s/o Shri Nanak Chand
Loco Cleaner
N.R. Loco Shed
Saharanpur.

6. Kishan Prasad
s/o Shri Nageshwar
Loco Cleaner
N.R.Loco Shed
Sharanpur. Respondents

C) (By Shri R.L.Dhawan, Advocate)
0 RDE R(Oral)
Hon’ble Smt. Lakshmi Swaminathan, Member(J)

Both the counsel submit that this is a covered case and
they are relying on the Judgment of Man Singh & Others Vs. Union
of India & Others (0A N0.2245/96 decided on 05.06.1997). A copy
of the same is taken on record. Therefore, fhey are praying that

(:} this 0A may be disposed of on similar lines. In that Judgment,

it was held as follows:

“The question whether or not vacancies in the
cadre of . Loco Cleaners are - available against
which applicants could be adjusted is a question
of fact. In case applicants have information of
the availability of vacancies of Loco Cleaners
against which they could be redeployed in
accordance with rules and instructions which 1is
readily not within the knowledge of respondents,
it is open to applicants to bring details of the
same to the notice of respondents by filing a
self contained representation on receipt of which
respondents should examine and dispose of the
same in accordance with rules and instructions on
the subject as expeditiously as possible and
preferably within 3. months of the date of receipt
of the representation under intimation to
applicants.”




o

2. In view of the above, the OA is disposed of with the

following directions:-

The respondents shall ascertain the
vacancy position in the category of the
Loco Cleaners against which the
appliéants can be adjusted. In this
regard, the applicants may also make a
detailel representation to the respondents
immediately to enable them to examine the
position in accordance with the Rules and
instructions on the subject. This action
shall be taken within a period of three
months from the date of receipt of a copy
of this order with intimation to the

applicants.

OA disposed of as above. No order as to costs.

MEMBER(J)

(SMT. LAKSHMI SWAMINATHAN)




